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SOMESH ARORA 

 

1. None appears for the appellant when the matter is called. 

2. The Bench had earlier sought comments on Eligibility Certificate No. 

SEZ-08-2011/12 dated 23.10.2011. Learned Authorised Representative had 

sought time to verify whether the said certificate satisfies the requirements 

of the relevant provisions and to obtain comments from the field formation. 

Time was granted accordingly, and the report has now been received.  

3. The comments furnished by the Learned Authorised Representative, 

vide letter dated 19.02.2026, indicate that the said certificate was never 

produced before the lower authority for examination of its veracity or 

legality. 
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4. Having considered the facts and circumstances of the case, we are of 

the view that the matter requires reconsideration by the Adjudicating 

Authority in light of the fresh certificate now placed on record. Accordingly, 

the matter is remanded to the Adjudicating Authority to examine the said 

certificate and decide the issue afresh in accordance with law. 

5. The appeal is allowed by way of remand. 

 

(Dictated and pronounced in the open court) 
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